FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF CHANDRA NET LIMITED

RELEVANT PARTICULARS
1. | Name of corporate debtor Chandra Net Limited
2. | Date of incorporation of corporate debtor March 16", 1999
3. | Authority under which corporate debtor is Registrar of companies- Ahmedabad
incorporated / registered
4. | Corporate Identity No. / Limited Liability U72200GJ1999PLC035595
|dentification No. of corporate debtor
5. | Address of the registered office and principal Registered Office as per MCA Records:
office (if any) of corporate debtor 401, Parshwa Tower, Near Pakwan- II, S.G. Highway,
Bodakdev Ahmedabad Gujarat 380054 India
6. | Insolvency commencement date in 20.09.2021
respect of corporate debtor (NCLT, Ahmedabad Bench passed Order dated

20/09/2021, C.P. No. 74(AHM)2021. Order received by
Interim Resolution Professional on 22.09.2021)

7. | Estimated date of closure of insolvency resolution process | 21.03.2022

8. |Name and registration number of the Ritesh Adatiya Insolvency professional.
insolvency professional acting as interim | Reg. No. IBBI/IP-001/IP-P01334/2018-19/12013
resolution professional

9. | Address and e-mail of the interim resolution | Regd. Address: - E-904, Iscon Platinum;

professional, as registered with the Board | Bopal Cross Road, Bopal, Ahmedabad;
Email Id : riteshadatiya01@gmail.com

| Address and e-mail to be used for correspondence | Address for all correspondence and claims:

10
i intart i ] Ritesh Prakash Adatiya, 401, The First,
with the interim resolution professional BIh TG Hotel, BIs Keshavbaugh Party Plot,
Vastrapur, Ahmedabad-380015
Email Id: cirp.cni@gmail.com
11.| Last date for submission of claims 06.10.2021

12.|Classes of creditors, if any, under clause (b)| N/A
of sub-section (6A) of section 21, ascertained
by the interim resolution professional

13.{ Names of Insolvency Professionals N/A
identified to act as Authorised
Representative of creditors in a class
(Three names for each class)

14.{ (a) Relevant Forms and (a) Web link:
(b) Details of authorized representatives https://www.ibbi.gov.inhome/downloads
are available at: (b) Not Applicable

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a
corporate insolvency resolution process of the Chandra Net Limited on 20.09.2021. (Order received by
Interim Resolution Professional on 22.09.2021)
The creditors of Chandra Net Limited, are here by called up on to submit their claims with proof on or
before 06.10.2021 to the interim resolution professional at the address mentioned against entry No.10.
The financial creditors shall submit their claims with proof by electronic means only. All other creditors may
submitthe claims with proofin person, by post or by electronic means.
Afinancial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice of
authorised representative from among the three insolvency professionals listed against entry No.13 to act
as authorised representative of the class [Not Applicable]in Form CA.

of false or misleading proofs of claim shall attract penalties.
Ritesh Prakash Adatiya
Date : 24-09-2021 Insolvency Resolution Professional
Place: Ahmedabad IBBI/IP-001/IP-P01334/2018-2019/12013

Geetha ads Ramakrishna 9032242118, 9440403689
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THE sukhjit STARCH & CHEMICALS LIMITED

Regd, Office :Saral Road, Phagwara.(Distt. Kapurthala) Punjab-144 401

E-mail ; sukhjiti@sukhjitgroup.com, Website: www sukhjibgroup.com
Ph. 01824-468800 Fax: 01824-261669, CIN : L15321PB1944PLCO01925

WOTICE OF EGM

the Extra Ordinary General Meeting (EGM) of the

MWolice i hereby given thal
Company iz scheduled o be held on Monday, the 16th day of October, 2021 ko, inder-
alia, approve the iszue of Equity warrants convertible inlo Equity shares on preferential
basiz & increase in Authonzed Capital of the company. The members holding shares in
physacal form are reguested 1o noify any change in thee bank accounts, address and E-mad
IDg elc. immediately,

NOTICE OF E-VOTING

Pursuant o the provisions of Section 108 of The Companies Act. 2013 read with the
Companies (Managament and Adminisiration) Rules, 2014, the Company & pleased to
offer g-waling facility to tha membears io cast their vobes electronically for all resolutions sat
Torthin the notice convaning the Extra Ordinary Genaral Maating of the Company o ba hald
on Monday, the 161h day of Oclober, 2029 &1 10-00 A.M. The nofice of E-vabing has been
gant to all shareholgers on J2nd Septamber, X021, Tha racond date for sendng notica 1o
sharaholders & 1 Tth Septamber, 2021 and & copy of tha sama has alao bean placed an the
wabste of the company |La, www sukhjilgroup.cam, The Company has angaged 1ha
servioes of Natonal Securities Depository Lid. (NSDL) to provide the E-vabing faciity. The
E-vating I available 81 tha link waww evstingnsdl.com. Tha cul off date of a-voling s 118
Ociobar, 2021, Requesie notice will be seni through E-mailf Regd. post io tha parsans wha
hawe acquired shares batwean 171h Septembar, 2021 1o 11th  October, 2021, A parson
whoss name s recorded in the register of members or in the register of baneficial cwnars
mipintained by he depogitories as on the cul off dete only shall be eitled to svall tha facility
of remole E-voling as well 83 voting In tha Exira Ordinary Genaral Megting. The E-voling
Tacility wil be avafable during the following voling pericd:-
Commencamenl of E-woling :  Thursday, 14ih October, 2021 at .00 A M
End of E-valing Sunday, 17th Ociober, 2021 at 5,00 PM
The E-vating module shall be disabled by NSDL for woting after 5.00 PM. on Sunday, 17t
Ocicber, 2021, Once the wole on a resclution s cast by the share holder, the share holder
shall not be afowed to change it subsequendly. The voting by the sharehoiders present in
the mesting will be done through baflot papers. A member may pasicipale in the general
meeting even afler exercizing his night fo vote through remote E-voting but shall nof be
allowed to vobe gain in the meeting. M. Vipan Chander Sharma, Sr. Manager, for the Bme
being of ihe company, is appointad as Grievance Officerin relation to E-woling, Any quernyin
this regard may be sent to vipani@sukhpigroup.com

For The Sukhjit Starch & Chemicals Lid.,

Sdi- Aman Setla
Place : Phagwara Vice President (Financa)
Dated: 24th September, 2021 & Company Secrefary

FORM A
FPublic Announcement
(Under Regulation 6 of the Insolvency and Bankrupicy Boand of India
(Insolvency Resolution Process for Corporate Persons) Reguiations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF BACON VANIJYA
PRIVATE LIMITED (CIN: UT4599GJ2012PTC115081)

FORMA
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF CHANDRA NET LIMITED}

RELEVANT PARTICULARS

1.1 Name of corporate debtor Chandra Net Limited

Relevant Particular

2.| Date of incorporation of corporate debtor March 16", 1999

1, | Name of Comorate Deblor BACTH WAHAES PRAGATE LIWITED

2. | [Oate of mcoporaton of corporate deblor 07" Febnaary, 2012

3.| Authority under which corporate debtor is
incorporated / registered

Registrar of companies- Ahmedabad

5 | Autharity under which corporate detior is incoparated registered | Regster o Comgenis, Avmedebed

I e T Campernies ), 1950

b

Corporate Identity No. / Limited Liability
Identification No. of corporate debtor

U72200GJ1999PLC035595

Ciorpoeata Kandty Numbar (SN} Limited Liskilty Ientfication Ho.

4. | cfeamorate LI749990200 2P TC 115004
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Address of the registered atiica and peincipal office (i any) ol
5. | corponale debior

Registered Office as per MCA Records:
401, Parshwa Tower, Near Pakwan- Il, S.G. Highway,
Bodakdev Ahmedabad Gujarat 380054 India

Address of the registered office and principal
office (if any) of corporate debtor
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Insoivency commencement date n respect of comparate debior A7 Seatanter 28 (Dol pracked mn
& LT b o 2" g 001

o

20.09.2021

(NCLT, Ahmedabad Bench passed Order dated
20/09/2021, C.P. No. 74(AHM)2021. Order received byj
Interim Resolution Professional on 22.09.2021)

Insolvency commencement date in
respect of corporate debtor

Esfimaiad dada of clasira of inscivancy rasalution process 21" March, 2027

7.) Estimated date of closure of insolvency resolution process| 21.03.2022
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8. | a3 inferim respluton professional

8.! Name and registration number of the
insolvency professional acting as interim
resolution professional

Ritesh Adatiya Insolvency professional.
Reg. No. IBBI/IP-001/IP-P01334/2018-19/12013
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Apgdress and e-mal of the interm resolsion professional
s registered with the Boand

Regd. Address: - E-904, Iscon Platinum;
Bopal Cross Road, Bopal, Ahmedabad;
Email Id : riteshadatiya01@gmail.com

Address and e-mail of the interim resolution
professional, as registered with the Board
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i, | Address and e-mail o be used Yor comespondence wilh The intenm
resod ution prodessional

Address for all correspondence and claims:
Ritesh Prakash Adatiya, 401, The First,

B/h ITC Hotel, B/s Keshavbaugh Party Plot,
Vastrapur, Ahmedabad-380015

Email Id: cirp.cni@gmail.com

10.| Address and e-mail to be used for correspondence
with the interim resolution professional

111 Last date for submission of claims 06.10.2021

12| Classes of creditors, if any, under clause (b) N/A
of sub-section (6A) of section 21, ascertained
by the interim resolution professional

11. | Last date for submission of claims 08" Cedsbar, 2021

pa | Classos of cidikrs, if any, wcker dause () of sub - seclion (B4 _
of sechion 21, asceriained by the intenm resoknion professional NOT APPLICABLE

13, | Names of Insohency Professionals ideniliad fo acl as Authorised i
Hepoisentatn of Fediors ina dass (Thoee names for &xch (ass) NOT APPLICABLE

14. | (a) Relevant Forms and mmg s,
(b Delais of authorzed reprezenialives e availsbie at: NOT APELICARLE

Man Darwaja Branch : First Floor, Erishna Markat,
Mr. Kinnary Cinema, Man Dareaja, Ring Read,

surat - 385002, Phone No. 0261 - 2325145, 2369117,
Email : surmaniabankefbaroda.com

% 3w agiet

Bank of Baroda

S
L A1

ordered the commencament of a Corporate Insohvency Hasofution Process of
the BACON VANIJYA PRIVATE LIMITED on 20" Saptember, 2021 (Order
uploaded on MCLT website on 22" Seplember, 2021,

The creditors of BACON VANIJYA PRIVATE LIMITED are hereby called
upon to submit their claims with proof on or before 06° October, 2021 to the
interim resolution professional at the address menfioned against entry Mo, 10.

13| Names of Insolvency Professionals N/A
identified to act as Authorised
Representative of creditors in a class
(Three names for each class)

14| (a) Relevant Forms and (a) Web link:

(b) Details of authorized representatives
are available at:

https://www.ibbi.gov.in/nome/downloads
(b) Not Applicable

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of g
corporate insolvency resolution process of the Chandra Net Limited on 20.09.2021. (Order received b
Interim Resolution Professional on 22.09.2021)

The creditors of Chandra Net Limited, are here by called up on to submit their claims with proof on o
before 06.10.2021 to the interim resolution professional at the address mentioned against entry No.10.
The financial creditors shall submit their claims with proof by electronic means only. All other creditors ma
submit the claims with proof in person, by post or by electronic means.

| arrive at a conclusion
not an assumption.

Inform your opinion with
detailed analysis.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice o
authorised representative from among the three insolvency professionals listed against entry No.13 to acf
as authorised representative of the class [Not Applicable]in Form CA.
Submission of false or misleading proofs of claim shall attract penalties.

Ritesh Prakash Adatiya

Insolvency Resolution Professional
IBBI/IP-001/IP-P01334/2018-2019/12013

Appendix-IV [See mle B(1)) SYMBOLIC POSSESSION NOTICE (For Immovahle Praperty

The financial creditors shall submit their claims with proof by electronic
mearns anly. All ofher creditors may submit the claims with proof in persan, by
post or by electronic means.

Submission of false or misleading proofs of claim shall attract panathes.

Wheseas, The undersigned being the Authorized Officer of the Bank of Baroda
under the Securitisation and Recenstruction of Financial Assets and Enforcement of
Sacurity btarest Act, 2002 {54 of 2002] and in exercise of powers conferrad wnder
Saction 1312} read wath rule 3 of the Secunty Intarest (Enforcemant) Aulas, 2002
issued a demand motice dated 15.05.2021 calling upan the Borrgwer Mr. Rajanish
Kumar Bhuwalchandra Jaiswal & Mrs. Anjuben Bhuwalchandra Jaiswal & Mr.

Date : 24-09-2021
Place: Ahmedabad

financialexp.epapr.in

o 1 oo S b Sy i o | | B 2 T
- 18, 7B, 111, . H IBBLIF, {IP-M 1201 r1
Hundred Eleven and Twenty Six Paisa Only) + interast frorm 01.05. 2021 + bagal & flos Aisnecead Rt L e i ol O The
E;Itili::hargus J axpansas etc. withen 80 days from the data of recaipt of the said |I'liﬂl‘£l|]’&$5. &mmm
The Barrawers having failed o repay the amont, 11_-:11ch: i% herety ghnen o 1I1Ie For the Indian m ———JOURNALISM OF COURACE ——
E:rmwgrs art:f the publc in ganuralhthui the undersigned Im;s taken E-.lrr:hnhs
ssession of the proparty described hersin balaw in exercise of powers canfema
on him under Sub -section (4) of Section 12 of the said Act read with rule 3 of the s e _
fﬁ:ﬁ I;:;;esl Enforcement rule, 2002 on this the day of 20th day September of @ Eﬂ";"ﬁ# B Aj Al Fl N AH CE I_lM IIED ?ﬂﬁ;‘mgmﬂﬂ;}mm”mm gm":;'; gfrf::md Asset m:ﬂiﬂg’fm g':é
The Borrower in particular and the pubilic in general is hereby cautioned not to Corporate oHfice: 3rd Floor, Bajaj Finsanf Panchshil Tech Park 'ufimaﬂ Magar, Pune Maharashira, India -411014, Maharashira. | Branch: AHMEDABAD All that péece and parcel of the Mon- | 20th Aug 2021 | 25th
deal with the property and any dealings with the proparty will be subjact to the charge Sural Branch Office: 4th Foor, Office No. - 404 to 406, Trinity Businass Park, L. P Savani Road, Swrat - 395 004, LAN: 418LAP34223203 agricultural Property described as: | of Rs, June
of Bank of Baroda, Man Darwaja Branch for an amount of Rs. 16,78,111.26 Ahmedabad Branch Office - 3Rd Floor, Unit No.302 To 306, Torquoise Building, Opp. Centre Point Panchvati Paanch Rasta, I C— 41 NILKANTH HOMES KOTARPUR | 85 29.009 /-
Borrower's: | Co - borrower's ,29,009 J 201
(Rupees Sinteen Lakh Seventy Eight Thousand One Hundred Eleven and Twenty 0f C. &. Road Ahmedabad - 380 D06 B/H NANDIGRAM SOCIETY R ks
i o e o e Vadodara Branch Office :- 4th Floor, 401,402 403,404 Times Square Bullding, Fatehgun, Baroda - 330 002 ol phireel | Sl
The borrower's attention is imvited ta provisions of sub-section (B) of section 13 SR E;r;ﬂ 13'{2] .nlf hmlli;mh e ﬂ'ﬂ !i F]. it : - ETHE :;A;Aagﬂ:ghﬂfnf:ﬂiﬁ HFéRzTS;II_fF[LIE g:;1Egg§:r3 EE;HRHAT-EE?HU El_ve L_Ea:; 'Fh:!r;}'
ofthe &et, inrespect of time available, to redesem the secured assets. m B r on n and Reconstruction of Fimanc an 8 - ine ¥nous
" DESCRIPTION OF THE IMMOVABLE PROPERTY | Enforcement of Security Interest Act, 2002. BOKHA AHMEDABAD-382345 Wesl - Bunglow No. 26 Nine Only)
DESCRIPTION OF THE IMMOVABLE PROPERTY :
All that piece and parcel of the Immaovable property bearing Plot Mo. 55/G (As per K.JP Undersigned being the Authorized officer of M's Bajaj Finance Limited, hereby gives the following notice to the | 2. CHANDRESH.JIVATRAM  {Co-Borrower) ot - Pnplaw o, 52
: . : R ik South - Bunglow No. 40
Plot Mo. 217/55) Adm. 70,64 sq. mtrs. together with undnsded proportionate share in Borower(s)Co-Bormower(s) who have failed to discharge their iabdity Le. defaulted in the repayment of principal a5 well as KHATWANI £
land and Road at “Sahakar Park Vibhag-1" situated on the land bearing amalgamated the interest and other charges accrued there-on for Home loan(syLoan(s) against Property advancad fo them by Bajaj | AT 41 NILKANTH HOMES KOTARPUR, BH
Mew Block No, 217 (Block Mo, 217 and 225 its Rev. $ Nos. 191 + 193 + 194 and Finance Limited and as a consequence the loan(s) have become Non Performing Assets (N.P.A's) on the below mentioned | MANDIGRAM SOCIETY AHMEDABAD-382340
1951} of Village - Soyani, Sub District - Palsana, District - Surat, in the name of Mr, dates. Accordingly, notices were issuad to them under Section 13 (2) of Securitization and Reconstruction of Financial Assets | 3. MOHINIBEN Khatwani (Co- Borrower)
Rajanish Kumar Bhuwalchandra Jaiswal & Mrs. Anjuben Bhuwalchandra Jaiswal & and Enforcement of Security Inferest Act, 2002 and rules there-o, on thair izst known addresses, however the same have AT 41 MILKANTH HOMES KOTARPUR, BH
"P"';"ft*hﬁuh';ﬁ'-'ﬂé':"':”;]ftﬂ Eﬁﬁ':a”d" 'ﬁm‘;ﬂ'é Bumd;d ": = North : Plot No. 54, South : been returned un-servediundelivered, as such the Borrower(s{Co-Borrower(s) are hereby intimated/informed by way of this NANDIGRAM SOCIETY AHMEDABAD-382340
i} .58, East - Internal Road, West : Sacialy Boundary. R i ; : T ; - ;
publication notice to clear their outstanding dues under the loan facilities availed by them from time totime, Branch: SURAT _
Date : 20.09.2021, Place : Surat Authorized ﬁ#-é::?a;hg::?:a:;:g::; Name of the Borrower(s) | Guarantor(s) Description of Secured Assst Demand Notice NPA | LAN: 4-23EFP3H954E|3 ﬁ.llr1ihal!t5:e F;,andrg a;:el Erlrht hs Nl?ﬂ. 2:]:1 AU 401 gﬁ;
(LAN No, Name of Branch] (Immevable Property) Date and Amount | Date : et bl el L A Bl "
: Borrower's: | Co - borrower's PROPERTY 1 2.38,05,657/- 2021
Branch: JAMNAGAR All that piece and parcel of the Non- | 08 Sept 2021 | 25th .
: : 1. PADAMDATT CREATION (Borrower) Ci704 7TH FLOOR, LAXMI |(Rupees Two
LAN: 473LAP03126011 agricultural Property described as: | of Rs. June
B i TCo b ) FLAT NO. 5030504 FIFTH FLOOR | 28.45 2701 201 At A-T DIAMOND ESTATE, NR. MOHAN NAGAR,| RESIDENCY, NR GAJERA | Crore Thity
I i ; Orrower 5./ L0 = DOFrower s - 1-JL, e S - ; 3
ﬁlml_' m Mm.ﬂamma Branch : First F|I:.II!IL anhnﬂ_ Market, 1 GASCON AUTO BRIVATE LINITED (B } SNEHDEEP RESIDENCY, PLOT | (Rupess Twenty BARODA PRISTAGE, VARACHHA ROAD SURAT-| SCHOOL KATARGAM, SURAT, Eight Lac Fl':I'E
Mr. Kinnary Cinama, Man Darwaija, Ring Road ' (Borrower) . 395006 GUJARAT-395004 Thousand Six
Sank of Baroda | o .\~ 385002, Phane No. 0261 - 2325145, 2368117 (Through its proprietorlAuthorized Signatoryl | NO. 47. REV. SUR. NO. 38/PAIKI, | Eight Lac Forty KAMLESH BHANDER! (Co- Borrower) PROPERTY 2 Hundred Fifty
o Email : suman@bankofarde.com : Vocgngdnee) b R e | Elfe o '704C TTH FLOOR BLDG LAXMI RESIDENCY| Di301 SHANTINIKETAN FLORA |Seven Only|
Appendiz-IV (S il &Y : POSSESS {For Immeavahle Property ' ! .
Hp[u]u]'l.l' |S&r |.3 EI'I| |!.|'I I,I[. F'_I[jrd ||:r _-,: .| {||1_| “AHDIR,JMMMEE“]M JAMNAGAR GUJ.'!'HF!'.T-SEH}:'-B S'E'UET'-'T}' 'DI‘IHI'} ;AJERA S-'I:HUU'L EDAD‘ H.ATARG#.M EUHAT Eég-;gﬁgHH-ﬁ- SU HAT 25006
Elgds, B UNEErsigne By arnze 1CEr o n diia
under the Securitisation and Reconstruction of Financial Assets and Enfarcement of 3 YANITANARENDRA PATEL {Co-Barrowar) 3. SADGURUFASHION (Co-Borrower) | H404 SHANTINIKETAN ~FLORA
Racurity | : . At B/H MOTORHOUSE PARK COLONY AT A-6 DIAMOND ESTATE. NEAR MOHAN NAGAR, | MOTAVARACHHASURAT 325006
y Interest Act, 2002 (54 of 2002) and in exercise of powers conferred under IAMNAGAR-IE1008 P i
Saction 1312} read with rule 3 of the Secunty Interest [Enfarcement) Rulas, 2002 BARODA PRISTAGE VARACHHA ROAD, SURAT-| PROPERTY 4
issued a demand notice dated 15.05.2021 calling upon the Bomower Mr. Shailesh 3. NARENDRAKUMARMOHANLAL (Co-Borrower] 385006 HI401 SHANTINIKETAN  FLORA
Amrutlal Kalariya & Mrs. Gayatriben Shaileshbhai Kalariya to repay the amaunt :TT%H R e e 4. REEMABEN BHANDERI (Co-Borrower) | MOTAVARACHHA SURAT 385008
mentioned in the natice being Rs. 11,72,677.87 {Rupees Eleven Lakh Seventy Two At T04/C TTH FLOOR BLDG LAXMI RESIDENCY
‘fl'hmsmm ::531'igzl.1lu“|m IE;:;I:W Eeu'mh and Eighty SHTM P:sa I;ZII]nIIjﬂ +1interft JAMNAGAR-361008 FAJERA SCHOOL ROAD KATARGAM SURAT
T SR, = laga Thar charges )/ expenses et withim dyE Aram ing
date of receipt of the saI;iId notice: i ; ! Branch: RAJKOT All that piece and parcel of the Noa- | 20th Aug 2021 | 01st 395004
The Barrawers having failad to repay the amaunt, notice is hareby givan ta the LAN: 416LAP32923737 agncultural Property described as: of Rs. Aug Branch: RAJKOT All that plece and parcel of the Mon- | 20th Aug 2021 | 01st
Borrowers &nd the public in general that the undersigned has taken Symbalic Borrower's: | Co=borrower's R.5. NO 148 PL NO BI&/Z2 PAIKI | 38,048,148/ 2021 | LAN: 416LAP19417234 agricultural Property described as: | of Rs, Aug
Pus;n:lnn of the property descrihed.hmiﬂ belaw in .EIH.'ETCiEE of powers confarred 1. AAl SHRI KHODIYAR DAIRY FARM (Borrower) PLOT NO 1 KHODIYAR KRUPA, | (Rupess _ﬂ'l-lll'l‘_" Borrower's: | Co - borrower's KOTHARIYACOLONY QTR NO 252 | 60,15,308/- 201
on him under Sub -section (4] of Section 13 of the said Act read with rule 8 of tha At KHODIYAR KRUPA, BLOCK NO A -89 BLOCK NO A -63 NEMINATH | Eight Lac Eight 1. PRANLAL S CHHANIYARA (Borrower) NR MANAY KALIAN KENDRA 80 | (Rupees Sidy
Security Interest Enfarcement rule, 2002 on this the day of 20th day September of NEMINATH SOCIETY. NEAR GAYATRI DAIRY. | SQCIETY, JASSAL COMPLEX | Thousand One At KOTHARIYA KOLONI QTR NO 252. RAJKOT FEET ROAD RAJKOT GUJARAT- | Lac Fiftean
“m“”ﬂ]z‘- : : it _ : GAHDHIGRA“. RAJHGT, RAIYA RDAD' STREET MANAVATI CHOWE 150 Hundrad FI'.'II1E|I' 80-FT ROAD GUJARAT-360002 I Je0002 Thousand Three
The: Bomawver in particular and the public in general is hereby cautioned not to GUJARAT 360007 "1 FT RING ROAD GANDHIGRAM. Eight Only) Also At SHIVAM ESTATE SHOP NO paTEL | East:- TENAMENT No. 253 Hundred Eight
deal with the property and any dealings with the property will be subject to the RAJKOT RAIYA ROAD. GUJARAT Iso At SH BN L West - OPEN LAND AND BLOCK | oni
charga of Bank of Baroda, Man Darwaja Branch for an smount of Rs. 2, SAKARIYABHUPATEHAI [Gﬂ-Enrmw«Er} 360007 L » CHOWK ATIKA RAJKOT 360002 - g n '!|']
11,72,677.87 {Rupees Eleven Lakh Seventy Two Thousand Six Hundred Seventy At S0 BHANJIBHAI SAKARIYA KHODIYAR Fast:  ROAD 2, ARVINDBHAIS CHHANIYARA  (Co-Bomower) i TR TR
Seven and Eighty Seven Paisa Only) as on 30.04_2021 + miterast from 01.05.2021 KRUPA, BLOCK NO A -6 NEMINATH SOCIETY, A . AT KOTHARIYA KOLONY QTR NO. 252, OPP T
+ legal& ther charges, expenses etc NEAR GAYATRI DAIRY, GANDHIGRAM, RAJKOT, | 1Es!:  PLOTNO BITE2 KANDRA RAJKOT BHAKTI NAGAR KOTDA | South:- OPENLAND
The h!:lrrumzr's El‘tE.'rl‘tID.I'r rs_inu'ltedm provisins of sub-saction (B) of section 13 RAIYAROAD, GUJARAT 360007 Erumh.. e SANGANI RAJKOT GUJARAT-360002
of the Act, in respect of time available, to redesm the secured assets, 1. LATABEM BHUPATEHAI (Co-Borrower) ] :
SAKARIYA Branch: RAJKOT Al that piece and parcel of the Mon- | 20th Aug 2021 | O1st
. ricuftural Property descnbed as: | of Rs. Aug
AN that 4 | of the | b ity bearing Plot Ne. 113, At KHODIYAR KRUPA, BLOCK NO A -89 LAN: 416F5P51175714 ag .-
Ar.lmraamp:slzea;;ui g;.rl]:ﬁa s: mlfs. :n;'n ﬁﬂﬂaszfﬂ;id:. '|:-'._:$gr with ur:T.'!i-.-idud NEMINATH SOCIETY, NEAR GAYATRI DAIRY, Borrower's: | Co-borrower's ﬁlfﬂr F'ALF:JDT';FIFFTEE'E :,E EJ[F' HE:; EQ.EE.E'I}-#.- 201
share in road and COP adm. abaut 16.02 sq. mirs. at Juhika Residency - 1 situated GANDHIGRAM, RAJKOT, RAIYA ROAD, 1. BHAVRAJ OFFSET (Borrower) T e CHBWRE [La’:'ﬁ;s‘ E"_"irt'“’
on the land bearing after Re-survey, Block Ne. 85, OId Block No. 61 its Revenue GUJARAT 360007 L‘;h:';ﬂs“-‘ﬂ:] '::?:ﬁpieﬁﬁhpufmﬂ;mﬁﬁ:gﬂ RAJKOT GLJARAT 360002 Th-::uus.a:'rln ¥ 'ngve
E,rl:m:ﬁa:‘:;: T:;: :I:“:aI';:ﬁf:;."s;'%Eﬁ;tﬂ“ggﬂ;?ﬁf:ﬁ;ﬂ;ﬁ:ﬁﬂ Branch: RAJKOT All that péece and parcel of the Non- | 20th Aug 2021 | 25th RAJKOT 360002 GUJARAT East: OTHER PROPERTY Hundred Four
by - Marth : Plot Mo, 60, South  Plat No. 112, East: Road, West : Piot No. 62. LAN: 416LAP24505243 E@E:g‘;"ﬂ'g””;;g d;iﬁrihgilﬁm SLH;& - ix;]“ 2, BHAVESH KARSHANEHAI ';;'"’35;: g?ﬁgﬁ A Only)
: Borrower's: | Co -borrower's 20, UL GOHEL Co-B orth :
Date ; 20,09, 2021 Sd’-, Asst, General Manager & (Co-Borrower)
Place : Surat Authorised Officer, Bank of Baroda, Surat 1. BHATT BHARGAV AND g e (ess Ty At S0 DAMJIBHAJ KARSHANBHAI GOHEL, ¢s | Souih - OTHER PROPERTY
ASSOCIATES (Borrower) s et R | bt ""Yd NO 1473 30 360002 VIJAY PLOT
i"l'hmugh I|J||s ProprietoriAuthorised Signatoryl | 0~ oot %90 Dmﬂ”ﬁ“ BHAKTINAGAR GUJARAT RAJKOT 360002
anaging Director) 2 3. BHARTIBEN BHAVESHEHAI
Easl:- Road
a At 301 AKSHAR CHAMBER RAJPUTPARA MAIN ; . GOHEL (Co-Borrower)
BANK OF MAHARASHTRA § ROAD OPP GYMKHANA CLUB RAJKOT-360001 E";“;; %GE b g‘;gﬂ&&;&aﬁ At CS NO 1473 30 VIJAY PLOT BHAKTINAGAR
(| Zonal Office Surat : B - Wing, Prime Arcade, 2l 2. BINAANILBHAITRIVED|  (Co-Borrower) | (00 = 88 15 80 2 GUJARAT RAJKOT, GUJARAT 360002.
Anand Mahal Road, Adajan, Surat - 385008, —_— - AT BHANU SMRUTI,JAYRAJ PLOT 2/11 PALACE | =HUM! -~ WHILE G,
Ph. : |D261) 2730520, Email : amsuratiimahabank,co.in ROADSANTOSH DAIRY FARM RAJKOT-360001 Branch: ANAND All that peece and parcel of the Non- | 20th Aug 2021 | 09th
rue-811] POSSESSION NOTICE (for immovabde property] 3, g:i#l‘lﬁy UPENDRAEHAI tcu_ﬂ LAN: 431LAP31695586 E’Q&%Ul?dgl Péﬂpggg d%ﬁ_ﬂmiiac?&H of Rs. . Aug
Wheress, The undersigned being the Authorized Officer of the Bank of et Borrower's: | Co—borrower's tadiidnl | 2
Maharashtra under the Securitization and Reconstruction of Financial Assets :ng'gﬁu mﬁ”ﬁ;ﬁ:ﬁ’:‘éﬂ:&‘: FAL.:..?E 1. SHREE JAY ZULELAL SUPER ;'E!?UEEFE}PE ITIEAAJ‘TA?JEAE%E?& 4 EFHUF'EES L“%h,lry
and Enforcement of Security Interest Act, 2002, and in exercise of the powers NTOS -3600 STORES (Borrower) Pt Wl Lot Wil
conferred under Sub-Section (12) U! Section 13 read Wﬂh.ﬁl_ﬂﬂ B ofthe SEE‘-I.I[i'[‘!." Branch: SURAT All that pi'EDE and FIEFCE| of the Nor- | 20th nug 2024 02nd At CM 1CDI SHIVAM COMPLEX OFPP Ejg'rﬁIADM:ﬂ,HBAAHErTnH gt‘j:‘;ﬁr E!Qh:l Th':ll.lf;lam
Interest (Enforcement] Rule, 2002, issued a Demand Motice dated 20.05.2021 LAM: 4280HLAT457242 and 4280HL 47458424 agricultural Property described as; | of Rs ] VITHHALEHAI ESTATE, SOJITRA ROAD VITHAL : . \ - | S undre
by Regd AD calling upon the borrower, Snehriva Textiles, Prop. Mahesh Eurmrs.mn_hmrmr.s FLAT NO 203 2 hll 0|32 1'1.D5?J'- I:; UDYOG MAGAR, ANAND, GUJARAT-388121 SEESlEE- Ninaty One
!'I.I'Ianjihhai Khunt to repay in full lh-& amount of Rs. 24.!5.493_.-"- +un_apg:nlied 1. FRA‘#IHHi.IM AR PATEL (Borrower) FLOOR,BUILDING NlCI_ B1 liRlIJpEI'es Thity 7 PARSOTTAMEHAI GORDHANEHAI 'I.Eﬁ,;"li|355lltlj- Eﬁ%&lﬁm Only)
interest Rs. 27,881/~ + thareupon interest at the rate 10.75 +2% panal intarest At K 342 ABHINANDAN PALACE. NEAR SHILPA | RUDHRAKSH AVENUE NEAR | Two Lac Eleven RATNANI (Co- Borrower) : .
from 02.05.2021 in cash Credit Loan, to repay in full the amount of Re. 500,644/ PARK SOCIETY SURAT-395003 ! PARVAT. PATIYA MAGOB | Thousand Fif AT C-602 SAHJANAND ESTATE OPP GMM, North - Tower B
plus unapplied interest of Rs. 9,433/~ thereupon interest at the rate 7.50 + 2% : ! i : 5 4 KARAMSAD, ANAND, GUJARAT-388327 S P, G
: : 2. PRAHLAD SINGH (Co- Borrower) DUMEHAL SURAT 395010, SURAT. | Seven Only) 3 i
penal interest from I]E.EI'E-.E.EIH in GECL Loan and to repay in TIJ||I1|H9 amaunt of At 58 1ST FLOOR TAGOR COLONY. BiH | GUJARAT-385010 1. RAJESHPRATMANI (Go- Borrower)
Rs. 2,24,818/- plus unapplied interest of Rs. 3,643/~ thereupon interast at the : At C 602 SAHJANAND STATUS OPP GMM,
rate 9.45 + 2% penal interest from 02.05.2021 in Advoc credit line, PARAMHANS, LHROAD, SURAT-335010 KARAMSAD. ANAND ANAND. GUJARAT-388325
The notice was sent by Regd AD Post and in lecal newspaper calling upon the 3. NATRAJ TRADERS (Co- Borrower) : : :
borrower and guarantors for payment of dues towards to the bank. The borrower At 58 15T FLOOR TAGOR COLONY, BH This step is being taken for substituted service of notice. The above Borrowers andlor Co-Bormowers Guarantors) are advised
having failed to repay the amount, Motice is hereby given to the borrower and PARAMHANS, L HROAD, SURAT-385010 to make tha payments of outstanding along with fufure inferest within 60 days from the date of publication of this nobice failing
the public i|.1 general '.rha! the ua_'ndarsigm:‘l has tal_uan Symbolic Possession of Branch: BAROOLI Allthat piece and parcel of the Non- | 16th August 02nd which (without prejudice to any ather right remed‘g a_'-'e.:illahle with Bajaj ﬁnanug Limited) further steps for taking E:-_:!_SEE:&EL::H of
the properties described herein below in exercise of powers conferred on LAN: 5TTRLP23741956 and 5TTRLP 24404675 agricultural Property described as: | 2021 I the Secured Assets/ morigaged property will be intiated as per the provisions of Sec. 13(4) of the Securitization and
him/her under section 13 (4] of the said Act read with Rule & of the said rules an Borowiri: Do bbmtwers C 5 NO. 3051 AT NAVAGAM ITF'- of Rs !ﬂg] Reconstruction of Fmancial Assets and Enforcement of Security Interest Act. 2002,
this 21.08.2021. . _ 1. KAUSHALKISHOR MADANMOHAN KUMAR SONGADHDIST. SURAT3S4670 | 65.69.686/- The parties named above are also advised not to afienate, create third party interest in the above mentioned properties. On
The bormower in particular and the public in general is hereby cautioned not to Briecanisi Morth : Adjoining Gaméal (Rupees Sixty which Baja] Finance Limited has the charge.
deal with the properties and any dealings with the properties will be subject to R hadi Do :
the charge of Bank of Maharashtra for an amount hereinabove mentioned (Through all his legal heirs since deceased) Cast; Adiolning Khad, Five Lakhs Sty
: 2, Amitaben Kaushalkishor Kumar Co- Borrower | South : Sardar Vallabha Patel Nine Thousand
3. Dipesh Kaushalkishor Kumar  Co-Borrower | Road Six Hundred
All those piece and parcels of the |:I|ru:q:|er1-5r known as Dffice Mo, U-33, 4, Meha Kaushalkishor Legal hair West © Adjoining Survey No, 1238 | Eighty Six Only)
Admeasunng about 248 sq. ft. super built up area 161,20 sq, ft. carpet area on 5. Megha Kaushalkishor Kumar Legal heir
upper ground Floor of Diamond Wolrd building situated at land constructed on ALL AT KUMAR HOSPITAL, 3rd FLOOR,
FIE Mo. 366 of Village - Katargam, Tal. & Dist. Surat. Bounded by :- North : MAIN BAZAR ROAD TA. & DIST SONGADH
Dffice Mo, U-31, South : Office Mo, 11-32, East : Opan Space, West : Common 194670
Passage.
Date : 21.09.2021 Sd/-, Authorised Officer Under SARFAESI Act - 2002, Place: Gujarat Far Mis Bajaj Finance Limitzd,
Place : Surat Bank of Maharashtra Date: 24.09.2021 (Vinay Sobti) Authorized Officar
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SALE OF EQUITY SHARES OF
A RENOWNED MULTISPECIALITY HOSPITAL

Unlisted shares (approx. 1% of Total Paid- Up Shares) with high
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d) The persons who become member of the Council after dispatch of Notice, as of cut-off
date i.e. 09" October, 2021, may obtain LOGIN ID AND PASSWORD by sending a
requestat evoting@nsdl.co.in

e) Members are requested to carefully read all the Notes set out in the Notice of the EGM
and in particular, instructions for joining the EGM, manner of casting vote through
remote e-voting or E-voting during the EGM.

f) Notice of Extra Ordinary General Meeting is available on the website of the Council i.e.
www.aepcindia.com and at website of the NSDL i.e. www.evoting.nsdl.com.

g) In case of any queries, you may refer the Frequently Asked Questions (FAQs) for
Shareholders/Members and e-Voting user manual for Shareholders available at the
download section of www.evoting.nsdl.com or call on toll free no.: 1800-1020-990 &
1800-224-430 or send a request at evoting@nsdl.co.in. or contact Mr. Amit Vishal,
Senior Manager or Ms. Pallavi Mhatre, Manager National Securities Depository Ltd.,
Trade World, “A” Wing, 4" Floor, Kamala Mills Compound, Senapati Bapat Marg,
Lower Parel, Mumbai-400013, at the designated email IDs: evoting@nsdl.co.in or
AmitV@nsdl.co.in or pallavid@nsdl.co.in or at telephone nos. : +91-22-2499 4360 or
+91-99202 64780 or +91 22 2499 4545, who will also address the grievances
connected with the voting by electronic means.

h) Members may note that: a) the remote e-Voting module shall be disabled by NSDL after

the aforesaid date and time for voting and once the vote on a resolution is cast by the

Member, the Member shall not be allowed to change it subsequently; b) the Members

who have cast their vote by remote e-Voting prior to the EGM may participate in the

EGM through VC/OAVM facility, but shall not be entitled to cast their vote again through

the e- Voting system during the EGM; c) the Members participating in the EGM and who

had not cast their vote by remote e-Voting, shall be entitled to cast their vote through
e-Vloting system during the EGM; and d) a person whose name is recorded in the

Register of Members maintained by the Council as on the cut-off date only shall be

entitled to avail the facility of remote e-Voting, participating in the EGM through

V/C/OAVM Facility and e-Voting during the EGM.

Further in terms of Section 91 of the Companies Act 2013, the Register of Members

shall remain closed from 10" October, 2021 to 16" October, 2021 (both days inclusive)

forthe purpose of EGM.

For Apparel Export Promotion Council

Date : 23" September, 2021
Place: New Delhi

Sumit Gupta
(Secretary)






